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MINISTRY OFCOMMERCEAND INDUSTRY

(Department of Commerc.e)

New Del?i,the 25th February, 2005

S.O. 715.-In exercise of the powers conferred by
section 17 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby
makes the following rules to amend the Export of Milk

Products (Quality Control, Inspection and Monitoring)
Rules. 2000, namely:-

1. (I) These rules may be called the Export of Milk

Products (Quality Control, Inspection and Monitoring)
Amendment Rules, 2005.

(2) They shall come into force on the date of their

publication in the Official Gazette.

2. In the Export of Milk Products (Quality Control,

Inspection and Monitoring) Rules. 2000, in rule 8, for

sub-rule 8.4, the following sub-rule shall be substituted,
namcly:-

"8.4 The appeal shall be disposed of within thrity
days of its receipt."

[F No. 6/1/2000-EI&EP]

RAJ SINGH, Director

Note: The principal rules were published in the Gazette of

India vide notification number S 0. No. 2720 dated

the 16th December, 2000 and subsequently
amended vide notifications number S.O. 3719 dated

30th November, 2002 and S.O 999(E)dated the 13th

September, 2004.
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New Delhi. the 25th Februal)', 2005

S.O. 716.-In exercise of the powers conferred by
section 17 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby
mal<es the following rules to amend the Export of

Basmati Rice (Quality Control and Inspection) Rules, 2003,
namely:-·

I. (I) These rules may be called the Export of

Basmati Rice (Quality Control and Inspection ) Amendment

Rules, 2005.

(2) They shall come into force on the date of their

publication in the Official Gazette.
·

2. In the Export of Basmati Rice (Quality Control

and Inspection) Rules, 2003, in rule 8,-

(i) for clause (d) the following clause shall be

substituted, namely :-

"(d) The appeal shall be disposed of within thirty
days of its receipt."

(ii) clause (e) shall be omitted.

IF No. 6/2/2000-EI&EP]

RAJ SINGH, Director

Note: The principal rules were published in the Gazette of

India, Extraordinary vide notification number S.O.

No. 68 (E) dated the 23rd .Tanu31)',2 00 3.
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